CENTRAL ADM [N ISTRAT IVE TRIBUNAL
- BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
BANGALORE~ 560 038.

Dated: 30SFP 1004

APPLICATIQV N2 876 of 1994,

APPLICANTS ;.
V/s.

Sri.A.V.hkamaswamy, Bangalore.

RESPCNDENTS:-The Local Audit Officer(AF),Bangalore and

three Others.
Toe

1. Sri.A.V.Ramaswany, ]
S/o.Late Sri.Venkataramaiah,
No.134,Giri Nilaya,
Second Main Road,Fourth Cross,
R.K.Layout Second Stage,
Padmanabhanagar, Bangalore-560 070,

2. Sri.G.Shanthappa,
Additional Central Government o
Standing Counsel,High Court Building,
Bangalore-~560 001.

Subject s~ Fevwarding ~f «“opies of the Order- Passed by the
Central Administrative Tribunal,Bangalara,

Please find enclesed herewith a copy of tha ORDER/
INTER IM ORDER/ passed by thic Tribunal in the above
mentioned application(s) on 22nd September, 1994,
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

ORIGINAL APPLICATION NO.876/94
THURSDAY THIS THE TWENTY SECOND DAY OF SEP,,1994

MR. JUSTICE P.K, SHYAMSUNDAR  VICE CHAIRMAN
“MR. T.,V. RAMANAN MEMBER (A )

Shri A,V, Ramaswamy,

Aged 59 years,

S/o late Shri Venkataramaiah,

134, Giri Nilaya,

11 Main Road, IV Cross,

R.K, Layout 11 -Stage,
- Padmanabhanagar,

Bancalore - 70 Applicant

( Applicant.in person )

v,

1. The Local Audit Officer (AF),
J.C. Nagar,
Hebbal, Bangalore -~ 6

2, The Controller of Defence
Accounts (AF),
107, Rajpur Road,
Dehradun, U.P, State

3., The Controller General of
Defence Accounts, West Block,
Vth, R.K. Puram,

New Delhi - 110 066

4, The Union of India
represented by o
Secretary to the Govt, of Indie,
Ministry of Defence, South Block,:
New Delhi- 110 001 Respondents

( By learned Standing Counsel )
Shri G. Shanthappa

AN ORDER

)TNH. T.V. RAMANAN, MEMBER(A)
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52, We have heard the applicant who is present

before us as also the learned Standing Counsel

appearing for the respondents,
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